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'‘A j^ h J^  /̂ ^̂ '̂ĵ /'<̂ »-v-̂ !̂t->/‘: c//'c^

C a  '(Tj A  '"

6'!-xP 4

A ^  / ^ ' ' / v  — )

^ /  A   ̂ •

^  ^  r 7 ^  erff c iL^

^  ^ 'K SinT  ^

^ (y ^ ^ jL iry  />C«-

C c r p i^  ^

' V ‘ o  p i ^>î -£r4^^'ljt̂ /

Iq l ^

i

£r:y-l

30\xV^



Cl

CE23TRAL A D M IN IS T R A T IV E ; T R IB U N A L , ^ .L ^ ^ A B A D  

a  R C U IT  BENCH 

LUCKNai

0 * A .  N o .  1 6 8 / 9 0

S . A ,  K i i w a i A p p l i c a n t .

v e r s u s

I

UiaiQB © f  l a d i a  &  @ r s . Respondeats*

H© b .  M r .  A * 3 .  G © r t h i#  Aefen, Memteer, 

H o n .  M r ,  S * N .  Prasafi#  J u s Q ,. M e m b e r ,

( H o n .  M r .  A . B .  G © r t M ,  A . M , )

H e a r  A  t h e  l e a r a e i  c o u n s e l  f© r  t h e  p a r t i e s *

T h e  l e a r n e d  c o u n s e l  f o r  t h e  a p p l i c a n t  s t a t e s  t h a t  

t h e  r e l i e f  s o u g h t  l»y h im  h a s  a l r e a ^  toeen g r a n t e i#  

heiace t h e  O r i g i m a l  A p p l i c a t i o n  h a s  leecGme i n f r u c t u © u s .

T h e  a p p l i c a t i o a  i s  t h e r e f o r e ,  iism isseift a s

i4



/:

/y

d e i t r a l  Administrative. 'i
C ircuit !k "ch , V ' ' -  

. ©atccoflilin;-:;
I © ate  ©f R-.C'-ipt I* ; .  ■

APPLICATION UNDER SECTION 19 OF THE ApMINISTRATIVE ' 

TRIBUNALS |CT, 1985.

In the Central Administrative Tribunal, 
Circuit Bench, Lucknow,

O.A.No. \G a  of 1990.(^U ,

Shakeel Ahmad Kidwai.

Versus

Union of India and others.

■%)plicant

-Respondents.
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C i r c - n t  « c n c u ,  W - ' f '! .vr-'f-'S

i>r iv-,cdpt i»:
In the Central Administrative Tribunal, 

Circuit Bench,Lucknow, w

O.A.No. A 4 g  of 1990.

Shakeel Ahmad Kidwai, aged a b o u t y e a r s ,  

son of Mr.Ishaq Ahmad, resident of Hata 

Karim Baksh, 10,Latouch Road, Lucknow.

----- Applicant
.  I ,

Versus

1. Union of India through the Secretary,

Railway Board, New Delhi.

2. General Manager, Northern Railway,

Baroda House, New Delhi.

3. Deputy Chief Electrical Engineer,

Workshop Northern Railway, Charbagh,

Lucknow.

-Respondents.

DETAILS OF APPLICATION.

I. Particulars of the order against 
yiich application is made :

The instant application is against the 

arbitrary and illegal action of the respondents 

for not appointing the applicant on the post 

of Skilled Artisans Trainee Grade-Ill against 

25?̂  direct recruitment quota after becoming 

successful for appointment on the basis of 

written test and interview organised by the
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respondents and also on the basis of merit 

list dated 26.10.1989 prepared out of marks 

obtained by the candidates, w4io appeared in 

the said written test and interview organised 

by the Railway Administration.

II. Jurisdiction of the Tribunal :

The applicant declares that the subject 

matter of the order or action against ŵ iich 

he wants redressal is within the jurisdiction 

of the Tribunal.

III. Limitation ;

I

The applicant further declares that the
I

application is within the limitation prescribed 

in Section 21 of the Administrative Tribunals 

Act,1985. !

IV. Facts of the case ;

1. That the apjDlicant is a Graduate youth 

having passed the I.T.I.Technical Course 

with Air-Conditioning Trade and also has
\

completed one year apprenticeship from 

, Hindustan Aeronatics Limited, Lucknow. The 

applicant is also the son of a Railway employee.

I

2. That vide Employment notice No.220-E/W/ 

Lucknow/D.R./Ill dated 28.9.1988,, following 

vacancies were fallen vacant under the Deputy
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Chief Electrical Engineer Workshop, Northern 

Railway, Charbagh, Lucknow, against 25% direct 

recruitment quota from the open market

1A s . No. Posts Vacancies
I' 1iJ 1. Crane Driver 01

2. T.L. Fitter 04

/ 3. A.C.Fitter/Electrical 
Fitter. 04

i

1
4. Armature winder/ 

Power-vdreman. 03

I 5. Raw Wireman T. L. 02

i 6 . Electronic Machanic 01

I

Total: 15 Posts.

3. That a copy of the said employment notice 

dated 28.9.88 was also send by the opposite 

party No.3 to the Employment Officer, Employment 

Exchange, Lucknow, requiring him to refer 

45 applications in the sealed packets of 

those candidates vAio were registered under 

the Employment Exchange (Compulsory Notification 

Vacancies) Act,1959. The last date for receipt 

of the names of 45 registered candidates was 

25.10.1988. '

4. That as the applicant was duly registered

with the District Employment Exchange Office, 

Lucknow, bearing registration No.T/3835/85 

and he was also fulfilling all the requisite 

qualifications as required by the Railway

Department vide its employment notice
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j dated 28.9.1989, so,the Employment Exchange,

Lucknow refer the name of the applicant for 

appointment after training of Skilled Artisans 

I alongvdth the names of other 44 candidates

j on the post of Air-Conditioning Fitter.

i ' -

I 5. That after receipt of thei intimation from

the Employment Exchange,Lucknow the applicant 

i contacted thd opposite party No. 3 and submitted

i his application on the prescribed proforma

i for his appointment as Skilled Artisans

j Trainee Grade-Ill within the stipulated

i period.

6. That^ vide letter dated 8.11.1988 of the

opposite party no.3, the applicant was directed 

to appear in the written test on 27.11.1988
*

organised by the Railway Administration for 

the said purpose at System Technical School, 

Northern Railway, Charbagh, Lucknow. In 

compliance of the said letteir the applicant 

appeared in the written test held on 27.11.1988 

at the above mentioned centre under Roll No.84. 

A photo copy of the letter/admit card dated

8.11.1988 issued by the opposite party No.3 

to the applicant is being annexed as 

Annexure No.l to this application.

7. That vide letter dated 19.1.1989, the

applicant had been informed by the opposite
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party No,3 that he has been declared successful 

in the vflritten test against 25?̂  direct 

recruitment quota and by the said letter 

the applicant was also directed^ to face the 

Interview on 7.1.1989. A photo copy of the 

letter dated 19.1.1989 issued by the opposite 

party No.3 is being annexed to this application 

as Annexure No.2.

y-

8. That on account of the typographical mistake

the date of Interview was changed from 7.1.89 

to 7.2.89. The date of Interview was again 

changed from 7.2,89 to 14.2.89, from 14.2.89 

to 27.2.89 and 28.2.89 and from 27r28/2/89 to

14.3.89 and ultimately the Interview took 

place on 14.3.1989.

>-4 9.

-/

That the applicant had been informed by 

the opposite party No.3 vide its letter dated

9.11.1989 and 10.11.1989 that he has been 

found suitable for appointment to the post 

of Skilled Artisans Trainee Grade-Ill against 

25?̂  direct recruitment quota with Air-condition­

ing Trade after successful completion of six 

months training at Railway Training Institute. 

Axpshota Photo copies of letters dated 9.11.1989 

and 10.11.1989 issued by the opposite party No. 

are being annexed as Annexures No.3 and 4 

respectively to this application.
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10. That vide letters dated 9,11.1939 and

10.11.1989 of opposite party No.3, the applicant 

was also directed to fulfil certain formalities 

before appointment including to pass the 

prescribed medical test, submission of 

Character Certificate, execution of bond 

with the Railway Administration etc. In 

pursuance of the direction of opposite party 

No.3, the applicant submitted himself before 

the Regional Medical Officer, Northern Railway, 

Lucknow on 30.11.1989. The applicant also 

qualified the medical test and was found 

medically fit for appointment by the Regional 

Medical Officer, Northern Railway,Lucknow'.

The applicant submitted the Medical Fitness 

Certificate issued by the Regional Medical 

Officer, Northern Railway, Lucknow, in the 

office of opposite party No.3 on 2.12.1989.

11. That on the basis of marks obtained by 

each candidate in the written test as well as 

in the Intervievi?, a merit list was prepared by 

the opposite party No.3 of the successful

13 candidates against 25% direct recruitment 

quota for the post of Skilled Artisans Trainee 

Grade-Ill. The merit list dated 26.10.1989 

clearly indicates that the name of the applicant 

is at Serial No.3 in order of merit. A photo 

copy of the merit list dated 26.10.1989 is 

annexed to this application as Annexure No.5.
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12. That despite this fact that the applicant 

qualified the written test and. Interview and 

was placed at SI,.No.3 in the merit list of 

successful candidates dated 26.10.1989 and he 

was also found medically fit for appointment 

on the post of Skilled Artisans Trainee 

Grade-III against 25% direct recruitment quota 

but opposite parties in a most arbitrary and 

illegal manner have not issued appointment 

order in favour of the applicant so far.

13. That the applicant is representing his case 

before the Railway authorities since November, 

1989 but he gets nothing except the oral 

assurance of the Railway authorities particularly 

opposite party No.3 that shortly he will be 

given appointment on the basis of departmental 

examination in order of merit.

-y

14. That it is also relevant to point out here 

that in a most arbitrary and discriminatory 

manner 3 candidates of merit list dated

26.10.1989 wtiose names are at Sl.No.l, 5 and 6 

have' been given appointment whereas rightful 

claim of the applicant has not been considered 

and he was not given appointment although 

he ought tohave been appointed first before 

appointing the candidates of SI.No.5 and 6 in 

order of merit as he was at 31.No.3 of the
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said merit list. This act of the opposite

j

parties is violative of Articles 14 and 16 

of the Constitution of India.

V. Details of the remedies exhausted ;

That the applicant submitted several 

representations dated 15.1.1990, 31.3,1990 

and lastly on 30.4.1990 to the opposite parties 

but all the representations are still pending 

and the opposite parties have not communicated 

any devision on the said representations to 

the applicant so far. A true copy of the 

representation dated 31.3.1990 is being 

annexed to this application as Annexure No.6.

VI. Matters previously filed and pending ;
f ■  ̂ '

i That the applicant submits that for the

i present dispute the applicant has not filed

t

any suit or proceeding in any Court of Law.

Vli. Grounds of Relief : ^

(a) Because the attitude of the opposite parties 

not appointing the applicant is manifestly 

illegal, arbitrary, unjust and malafide.

(b) Because the opposite parties are admitting 

in vyriting that the applicant has Been found 

suitable for appointment to the post of
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Skilled Artisans vdth Air-conditioning Trade 

against 25?̂  direct recruitment quota but in 

a most arbitrary and discriminatory manner 

they are not issuing appointment letter in 

favour of the applicant.

(c) Because the applicant's name is at SI.No.3 

of the merit list and he has also been found 

medically fit for appointment but the opposite 

parties have issued appointment letter in 

favour of candidates who were at 31.No.5 and 6 

of the' said merit list vdthout first appointing 

the applicant.

{d} Because the action of the opposite parties 

is discriminatory and violative of Articles

14 and 16 of the Constitution of India.

(e) Because the applicant is fully entitled for 

being appointed under the policy of Railway 

Board and against 25% direct recruitment 

quota.

(f) Because the opposite parties are Welfare State 

and they have no povjer or authority to ignore 

the rights of the applicant for his employment 

after computing the written test as well as 

Interview organised by the Railway Administra­

tion.
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VIII. Relief sought for :
i ■ . ; . ' '

In view of the facts stated above, the applicant 

i prays for the follovvdng reliefs and respectfully

j prays that thisHon*ble Tribunal may graciously

'  ̂be pleased
' !

 ̂ (l) To issue an order or direction to the
I

/  I opposite parties to consider and appoint /

’ the applicant on the post of Skilled Artisans

' and after training of 6 months on the post

y*' j of Air-conditioning Fitter in pursuance of

'! the merit list dated 26.10.1989 prepared on

the basis of marks obtained by each candidate 

in the written test and Interview organised by 

) the Railway Administration for the said purpose.

(2) To issue an order or direction vdth immediate
j '

! effect to thee opposite parties to allow

! the applicant to join the 5 months training

at Railway Training Institute.

(3 ) To issue an order or direction to the 

opposite partiesd directing them to decide 

the representations of the applicant during 

the pendency of this applicant.

(4 ) Any other order or direction v̂ iiich this 

Hon'ble Tribunal may deem fit and proper 

under the circumstances of the case may 

also be passed.
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(5 ) To award the cost of this application in 

favour of the applicant.

J

■A

IX. Interim Relief :

It is most humbly and respectfully prayed 

that for the facts and reasons stated above 

this Hon'ble Tribunal may kindly be pleased 

to direct the opposite parties to allow the 

applicant to join 6 months training with 

immediate effect at Railway Training Institute 

during pendency and final decision of the 

instant application. It is further prayed 

that this Hon’ble Tribunal may also be 

pleased to direct the opposite parties to 

take decision on the pending representations 

of the applicant till pending decision of 

this application within a specified period.

X. Particulars of theBank Draft/
Postal Order in respect of the 
Application fee :

1. No. of Indian Postal Order; 0'2—

2. Name of issuing Post Office:

3. Date of issue of Postal Order;

4. Post Office at which payable:

XI. List of Enclosures:

1. Photo copy of letter/admit card dated 8.11.88,

2. Photo copy of letter dated 16.1.1989.
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3. Photo copy of letter dated 9.11.1989.

4. Photo copy of letter dated 10.11.1989.

5. Photo copy of merit list dated 26.10.1989.

6. True copy of representation dated 31.3.1990.

VerifiGation.

I, Shakeel Ahmad iCidwai, aged about years, 

son of Sri Ishaq Ahmad, resident of Hata Karim 

Baksh, 10,Latouch Road, Lucknow, do hereby verify 

that the contents of paras \ Vli-

are true to my personal knowledge and those of

para “T  TT U L Z J L  --- - believed

to be true on legal advice and that I have not 

suppressed any material fact.

Date:

Place: Lucknow.

To,

The Registrar.
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®)(f qdIh ĉrifciH g 310=21 î3€ m\ g gm«1 sg g mm m  i fflf«c5 

n g siaff a2ii5i 3qRsin

m   ̂ 3m1?s m 3?^ jjieioii U5i 3nReicr mi 2ii ?tu81 H5i jqRgjci 

^ySfli^t 3ih t  m m  ^ I ii aî ig nm  îi 3t4oft
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aifî  ' 1 '4=iii fc' 3flrr% liTStrJ 3 ' '  tfffat fiici" i

3 f r t r : ^ -  srttatl •■ xSiHR 'jft'/jr qr ^ T a i^ ^ s iO L ^

(IS 3PITO uBV 1

1* 7fr,(jr ^  ».T3to if^ V t w  t ^ t ’ yiiaT w  h# t Et^r i

2> . . .m  3fr̂  frTmrra >55 913^ snsa eiT̂  i,*1 ;. , ri' . ....................  , , . ^

3 ^  ' "  w ^ i T i s i  T O T  tit ; Sftr 3 f f ^  t a f f  m ;f ( t 5 f i

3fi‘<Twfl' 5r<T' 'tiT atfif Hiparar.

O T  W  3BTO cPn^ I 

, 4* ft q^ur  ̂ 5T tR 3P̂  SfRTT ;RH  Tffl' ?OTT ulliTJITI
T w r  w f m  ,Vj:awrttwT : t?i? t=f55t ffa'jn ^  ifi . w..

,!V M'J

^ r 0 q‘v 5 i C w f c  .
,.; 1’ 
'■■ j if -1 ,

'•■ . ' I . '. > ; 1 ,■ o  /  » ' '  -  ̂ -

—̂

^ A h m /w  '

3^!lf > |R im /;- ' i
i> '.  ̂ /-!, ' .' ■ .‘H r'hct-' ^

• ' ; .;• , y : '. ■ ; • ;’\  ̂ i' ;,' Ŝrni'̂ r .i’vccohnts Of]ic(̂ r ^''’

, .:>' • N iy. AlafnKapl-i, f uc!;

J



rCAj-j^cU C iA d L a  R tw a ./U ii^ .^

.,; O' (-1- I VO «fKf9o ( ̂

\C^% e i  1(1 Ĉ U.'CU
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Office of the Dy*G,^.]S.(W)/Northem Railway^Charbagh,Lucknow.

0 . ' '
No .229>E/W/LKQ/DR/Ili« ^  Dated: 10*11 J 989.

Name s_3Jbu WcllOeJ
Address : I < ^ c ^  lb, U l S u e t x c ^ ^

fl-8 I
Subj- Requisite training in Skilled artisans against 

Z5% qiuotati .
It is ’ to infona 

the post of Skilled artis 
1500 subject to i; year/06

^ou that you have been found suitable for 
m  trainee (Trade| ̂ g. )in gradê  950-
month traing w it H ^ t i^ d  during training 

period in grade Rs-y90o«i^M^O (BPS) again Z %  direct recnruitment 
x|ub1̂ a subject to the follbwiDg tenns and conditioni- . ,

■ 1. Before appointment y o u 'will have to. pass a prescribed medical
^  ■ test for which you w m  have to deposite required medical

 ̂ ■ face.

2*- You will have to submitt a character certificate from stipendary 
first class executive magistrate or a District Magistrate or 
Sub-divisional Magistrate on,enclosed profo^a,

3,. Before appointment as Skilled artisan in grade'950-1^00(EPS) 
you will have to undergo a prescribed training wiiich is three 
years for matriculates and 6 months for ITI passed candidates on 

^950=00 prescribed monthly stipend of Rs.900// plus D.A, as admissible
as per'extent Rules in grada.9.00»?20<-9ifO(RPS) 950-1500(RP£>) in 
work shop under Chief instructor BTC/CB,Lucknow includto^i 2in 
Intensive training for a period of six months at Hunan resources 
Developnent Centre, Bhagat Ki Kothi, ffodhpur, only on Ccmpletion 

V of sucessful training So prescribed, you will be given appoint­
ment as Skilled artisan* ^

h. In addition you will have to execute a bond with the Railway 
administration to the effect that-in case you discontinue the 
training or do hot serve-the Railways for prescribed period 
after training, you will have to refund the cost of training to- 

' gether with the stipend and interest thereon as per;Extant
rules, ^.

t  V  >

5* Oi appointment of Skilled artis*an you will have to. be enrolled
in territorial army in Rly.Engineer unit if so required for 
specified period.

6* You will be required to take an oath of all*egiance to the Indian
dominian in the form prescribed belowt-

-swear/s.(iaimnly af fiira that I will 
be faithfull and bears true allegiance to the Indian and to the 
consitutioa of India as by law established and that I will
loyalty carryout the duties of my offices, so help me God,

NOTE;- Conscientious objectors oath taking may strike out the 
' words swear fra.i the* above declaration.

\0 TS n l':<]  7 /
tribal k

J
/ Dy*Chj(ef Electrical [Engineer, (W), • ^
< N,Rly.\Ch€i^baghi Lucknow,

„ I
. R.K.
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To:

The Dy.Chief Electrical. Engineer(V,’) / 
(VJori'̂ .-hop) , Morthem Reilv.-ay,

• Charbagh,
L u c k n o w.

Sir,

uncter t> 

1.

The applicant most huo^ly begs to state as

2.

3.

4.

'>■*

5.

That the applicant is a graduate youth having 
passed the I .X .I .  Technical Course and also has 
coBtpleted one year apprenticeship prom Hindustan 
Aeronautics Limited, Uickrtow.

That the applicant is duly registered with the 
Distt. Eknpl(^ent Exchange Office, Luclcnow bearing 
registratiob No* T /3835/85 und<»r the Employment 
Exchange (Conpulsory Notification of vacancies).
Act 1959.

That vide letter No. 220 E/W /Iucknow/C.R ./III 
dated 28.9*86 of the Dy. Chief Electrical Engineer 
(Workshop)# N .R ., Charbagh, Lucknow applications 
were invited for the 15 posts of Skilled Artisans 
Grade II I  against the 25 % quota Scheae of direct 
recrultaent frdw the open market.

That a copy of the said letter dated 28 .9 .88  was 
also sent to the Gnplayo;ent Officer, Lucknow 
requiring him to refer 45 applications in the 
Sealed packets alcngvdth the names of those 45 
candidates who were registered under the Einployc^t 
Exchange (Compulsory Notification Vac«ndles)Act 
1959. The last date for receipt of the names of 
45 registered candidates was 25.10.1986.

That as stated above the applicant was Aaly 
registered with the Buployment Exchange office, 
Lucknow and he was also fulfilling all the requisite 
qualifications as required by the Railway DepartBient 
vide its letter dated 26 .9 .88 , so B&ployinent 
Exchange, Lucknow refer the name of the applicant 
for appointment after training on the post of 
Skilled artisan flxBSm 111 Trainee Grade XII along- 
with the names of other 44 canr!ldstes.

That after recei t of the intimation from the 
office of the Bcployment office, Lucknow that the 
nfna »£ name of the applicant has been referred 
to the Railway Department (office of the Dy.C. E.E. 
(w), K .R ., Charbagh, Utcknow), the applicant 
ccmtacted the office of Dy. C. E. E. (W) N*R ., Charbagh, 
Lucknow as per the Intimation of the Employment 
Exchange Office, Lucknow.

That the appllctvit submitted his appllcatlcm w  
the prescribed proforma for his appointment as 
Skilled artisans Trainee Grade III within the 
stipulated period.

contd .. 2
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8.

10.

A'

11.

12,

r-

u .

fik 2.

That vide letter dated 8.11.198?- of the Dy.c.E .E .
CW) N.n. charbagh, lucVnow the applicant was 
reqtilred to appear in the written test on 27 .11.88 
at Systen; Technical School, k .k . , diart>agh, Uictaow. 
In cooipllance of thi* said letter tne applicant 
appeared in the written test held cai 27.11*88 on 
the above laentloned Cftntre unc=«r the Roll No. 84 
and he was declared successful !n the written test 
against 25 % direct recrultaent quota.

That vide letter dated 1() 
infotaed by the Dy. C. E .E  

lucknow that he has been 
written test and now he 1 
interview on 7 .2 .8 9 . The 
changed frcci 7 .2 .8 9  to 14
14 .2 .89 to 27 .2 .89  and 28 
of interview was changed 
ultimately the interview

.1 .89  applicant has been 
(W) N*K., Charbagh, 

declared successful in the 
s required to face the 

('"ate of inter/iew was 
.2 .89  and again frooi 
.2 .89  and again the date 
from 27-28/2/89 to 14 .3 .89 
took place an 14.3.89*

That oti the basis o£ the CiatVs obtained in the 
written test and also In the interview, a nerit 
list was prepared by the D /. c .f .e . (w; N.H.,C^arbagh 
Lucknow of the successful 13 candidates against 
the 25 % direct recrultaient quota for the post of 
Skilled Artisans trainee grade ITT. The aterlt list 
dated 26.to.89 clearly Indicates th^t the naae of 
the applicant Is at Serial tio» 3 In or<3er of merit.

That as the applicant qualified the written test 
and the interview and he was placed at Serial N o .3 
in the laerit list of miccessful candidates, so 
the Dy. C.JT.r. (H) H.R. Chaibagh, Lucknow vide his 
letter dated 9 .11 .89  and 10.11.89 inf orated the 
applicant that you have been selected and found 
suitable for appointisent to the post of Skilled 
Artisans Trainee Grade' I II  against 25 % direct 
recruitoient quota.

That vide letters dated 9 .11 .89  and 10.11.89 the 
applicant was also directed to fulfill certain 
foiaalltles before appolntujent Including to pass 
the prescribed luedlcal test, subfftlsslonof character 
certificate, execution of bond with the iiailway 
adttlnistrati cm etc. In pursuance of the direction 
of the Dy. C .E .E . iw) M .R ., Charbagh, Lucknow the 
applicant subsscdtted hiasself before the Regional 
Wef»ical officer. Northern Railway, Lucknow on 
30 .1 ).89 . The applicant also qualified the otedical 
test and was fcwnd laedlcally fit for appointaent 
by the Regional Hedic^i^l Officer, « .R . , Lucknow and 
Medical Fitness certificate sutiJiltted to the 
dealing clerk^ on 2.12.89*

That despite the fact that the applicant qualified 
the written test and interview and was placed at 
31. No. 3 in the iterit list of successful candidates 
and he was also found laedlcally fit for appointcu^t 
on the post of Skilled artisans Trainee Grade III  
against the 25 direct recruitment quota, but for 
reasons best known to the coEupetent authority he 
has not been given appolntaient so far.

contd . .  3
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14. That the ^ippllcant is representing his case before 
the Railway authorities since Novtmber 1989 but he 
get nothing except the oral assurance of the Railway 
authorities that shortly he wM l b« given appointment 
on the basis of the depertuiental examination in 
order of uerit*

15. It is also relevant to point out here that in a 
noft arbitrary and discriminatory manner 3 candidates 
of merit list dated.26*10*69 whose numes are at
31. No. 1, 5 and 6 have been given appolnt&ent . 
whereas rightful claifij.of the applicant has not been 

*̂ car)sl dered and'he was not given appolntanont althcMjgh 
he ought to Have been appointed first before 
appointing the csindidates of Serial No. 5 and 6 in 
orcter of «ierlt as he was &t SI. Ko. 3 of th® said 
aerit list.

16. Ihat earlier ori 15-1-1990 a representction was 
submitted by the applicant before Dy. C. E. E. (in),
N .H ., Charbagh, LucJcnow for redreaaal of his grievancf 
and for his rightful claim of appointment on the 
post of skilled artisans Tralnse grade I I I .  But
no decision has been cawiiunlcated to the applicwt 
on hJs representatl dotted 15-1-90 so far.

In view of the above it is r espectfully prayed that 
your honour may kindly be pleased to take a favourable 
decision on the representation of the applicant and applicant 
may be allowed to join his duties as Skilled Artisans 
Trainee Grade ITI against 25 % direct recrultm^t quota, 
lii case the applicant will not be given appointtuent, he will 
have no option except to invoke the jurisdiction of the 
Competent Court of I*aw at your cost end risk.

Hoping for favourable consideration.

Thanking you.

Yours faithfully.

s\
I

iShakeel Ahmad Bidwai) 
S/o Hr. Ishaq M

Hata Karla Buxsh 
10, t^touche Road, 
LUwKKOW - 226001.

Copy forwar<"ed to tolon Railway Minister, 
Ministry of Railways, Govemuient of India, New Delhi, 
for inforttaticMi and necessary action.

/  ■
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In the Hon’ ble Central Administrative Tribunal, 

G'ircu-it Benchj Lucloiow®

Civil Misc. Application Io« of

In: Res /
oQi. 9 o , 168 of 1990 (L)

Shakeel- Ahmad Kidwai . ........... Applicant

, -Versus

■ Union of India.and others . . . .  Respondents

AFPLICAIIOH FOR PlgMlSSM. OF .OBIGIMAL APPLICASIOl^

That fdr the facts and reasons stated in 

the Short Counter Reply, it is most respectfully 

prayed that jji the interest of justice the present 

original application may be dismissed in favour of 

the answering respondents and against the applicants,

Lucknow. ( Aiai SRIYASTA?A )
, Advocate ■„  ̂

Da,tedi -Counsel for the Respondents
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IK THE HOI’ BLE GEKTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKKOW. 
i  •

0«1 . Ho 168 of 1990 (L)

Shakeel Ahmad Kidwai e . . .  Applicant^

Tersus

Uhlori of India and others .o. .® Respondents

SHORT COUNTER REf LY ON BEHALF OP ALL THE KESPOaDSMTS

Ij Om Fal^ Singh at present working as 

Deputy. Ch5_ef Electrical Bngineer (¥) Northern 

Railway, Charbagh, Lucknow do hereby solemnly 

affimi and state as unders-

Contd. . . , . * 2
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That the official abovenajaed is working 

as Deputy Chief Electrical ^ g in e e r  (f)

Northern Railvfay, Charhagh, Luclmow
i

and has also been impleaded as the

respondent Ko» 3 in the present original-

application5 as such he is fully conversant

¥ith the facts and circumstances of the 

Ound'
casej^is competent to file this short 

counter reply on behalf of the 

respondent Mo s. 1 and 2 also.

2e That it may be stated at the very outset

that the applicant namely Shri Shakil

/
Ihmad Kidwal had submitted an application 

dated 8el0 ,90 before the respondent No,3 

stating that if he gets an appointraent

in the office of tjie respondent No* 3 then 

he will voluntarily withdraw the present 

original application from this Hon'ble 

Tribunal. The said application dated 

8 .1 0 e90 is being filed herewith as 

innexure Mo,;. G~1 to this short counter 

reply« ,

Contd........ 3
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That accordingly the office of respondent 

No, 3 appointed e s  the applicant as Skilled 

irtisian vide office order No® 84 dated 

12®l0e90 and in pursuance of the said 

order the applicant is alrea,dy undergoing 

training.- 1 copy of the said order dated 

12 .10,90 is being filed herewith as Annexure 

No, G-2 to this shout counter repl.y.

, •« 3  "•

Thc.t novj'it is to be seen that the grievances 

of the applicant have already met and he 

has no further grievances v/hich is clear 

from the letter dated 8^10*90 contained 

in Annexure No, C-1 to this reply, written 

by the applicant that if he is given 

appointment then he would withdrav; the 

case from this Hon‘ ble Tribunal.

5* T'ha-t since the applicant has already been

given appointment vide order dated 12 .10 ,90  

contained in  Annexure No. C-2 to this 

reply and lie is already undergoing

G o n td ...,4
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training, hence the present original 

application has also 1)6001116 infractuous

and is lla’-le to be dismissed as

infructuous.

6« That for the facts and reasons stated

hereinabove this case has no merits and

deserves to be dismissed in favour of

the answering respondents and against

the applicant.

Lucknow.

Dated!

( (P P A L  SIMffl )

\ Bn pfneor
K  O'- Luckdow

V E R I F I C A T I O N

I ,  the official above named do hereby veify

that the contents of para 1 of.this counter reply

is true to my personal knowledge and chose of

paras 2 to 6 of this short counter reply are believe

by me t5 be true on the basis of records and

legal advice* 

XjUc '.kfiow 0 

Dated!

im PAL SINGH)

&î fneer (W
’•■s
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